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THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : I adjourn the House for lunch
for an hour.

The House then adjourned for lunch at five minutes past one of the clock.

The House re-assembled after lunch at five minutes past two of the clock
[THE VICE-CHAIRMAN (PROF. P.J. KURIEN), in the Chair]

RE: SUGGESTION TO HAVE DISCUSSION ON THE WORKING OF THE
MINISTRY OF COAL

THE MINISTER OF STATE FOR PARLIAMENTRY AFFAIRS (SHRIRAJEEV
SHUKLA) : Sir, we can now take up discusion on the Working of the Ministry of Coal.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Yes, we will take up discussion
on the Marriage Laws (Amendment) Bill, 2010, later.

We will, now, take up the discussion on the Working of the Ministry of Coal. We
will take up the Marriage Laws Bill later.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : I will tell you.
...(Interruptions)... I will explain.
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referred to the Select Committee. And there were suggestions also. Taking all these
into account, the Minister himself suggested that this may be considered.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN : All right. The Minister would
react.
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SHRI SUKHENDU SEKHAR ROY (West Bengal) : Members from so many
Parties have put in their views. I have not yet been allowed.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, no; the discussion would
continue, in any case.

SHRI SUKHENDU SEKHAR ROY : It must resume now because Members
from some political Parties might have given their opinion on the basis of hon. Minister’s
statement that it would be taken up later. This is unfair. As per the List of Business, this
discussion should resume.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : As far as the Chair is
concerned, we are only postponing it. We have not done anything else.
...(Interruptions)... There is already a decision by the BAC that each Ministry will
have to be given full day, that is, minimum four hours. So, at 2 o’clock, normally, we
could start the discussion on the Ministry. Now, as regards the Bill, as far as we are
concerned, we are only postponing it. Nothing more!

SHRI SUKHENDU SEKHAR ROY : Immediately after suggestions came from
different Members, at that point of time, this should have been told. Now, after a
discussion for two hours, other Members are being deprived of an opportunity.

SHRIRAJEEV SHUKLA : Let there be a discussion on the Bill. Is that all right?
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THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : I agree with you. We would
go by the sense of the House. Is it the sense of the House that we should discuss the
Bill?

SOME HON. MEMBERS : Yes, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : All right. We will proceed
with discussion on the Marriage Bill.

The Marriage Laws (Amendment) Bill, 2010 - Contd.

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED) :
May I, for the benefit of hon. Members, just add to what my colleague has just said?
Two points of view are emerging. One point of view is easy to handle, that is about the
very concept of no-fault divorce, to begin with. The other one is, the extent of protection
given to the wife in the case of a divorce. Now, we have, in the amendments that have
been moved, and the Leader of Opposition has looked at the amendments that we have
moved, we have tried to reflect on the problem of giving adequate protection to the
wife in the matter of divorce. Between us in the conversations, it appears that the
wording of that with a little bit of tightening might be acceptable to the Leader of
Opposition and the other Parties. Other Members were also present there. So, this is
not something for which some very beneficial and useful legislation should be
indefinitely or, for a long period, postponed. So, it was felt that maybe with some
consultation we will be able to arrive at a solution that is acceptable to everybody.

That is the reason. But, of course, the Members’ suggestions will all be factored
in. It is the Members’ fecling that it should be done today. My only saying is that we
want to be able to sit down with the Leader of the Opposition and see if we can rework
the phrase of clause 13(c) and see if that would be acceptable to the House. Then the
Bill could be passed. Sir, this is just for your consideration.
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SHRI SALMAN KHURSHEED : Sir, let me clarify this. Obviously, all leaders
have to be taken on board. But, the Leader of the Opposition is supposed to be in the
front of all the other leaders. If I am giving that respect and that priority to the Leader
of the Opposition, it is fair in Parliamentary procedure. But, everybody’s opinion would
obviously be taken on board both by me and by the Leader of the Opposition.
...(Interruptions)...



